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ACT No. VII or 18-85.

PASSED BY THE (GOVERNOR GENERAL OF INDIA IN ConNcm

(Recewed the assent of the Goverwm Geneml on the 20tk
. February, 1885,

An Act to amend the law in force in the
P4dnch Mahdls.

/WHEREAS itis expedient that the law in force in
the territory comprised in the Pdnch Mah4ls
“should, on and from the first day of May, 1885, be
the same as the law in force in the district of Kalra,

" in the Bombay Presidency, and that the said territory
should, on and from that day, cease to be a scheduled ;
district under the Scheduled Districts Act, 1874, and x1v of1874‘
the Laws Local Extent Act, 1874;. It is her eby XV of 1874,

" enacted as follows :— - '.

Sh_oﬂ; title. 1. This Act may be called the Pdnch Mahals Laws
' ) Act 1885.
Lawsof ~ (1) Save and except the enactments spe01ﬁed

Kaira to ap-

Py in the schedule hereto annexed all enactmeénts which

on the first day of May, 1885, are in force in the
district of Kaira and not in the Pdnch Mahéls shall
* be deemed to come into force in the Panch Mahéals on

» ~ that day.
_Otherdaws  (2) All enactments which on that day are in force
repealed.  ip the P4nch Mahals and not in the district of Kaira |
S shall be deemed to be repealed on and from that day
- in the P4nch Mahals. »
Pending pro- 8. All proceedings commenced before a'ny author-

cedings. ity in the Pdnch Mahals before the iirst day of May,

: 1885, and still pending on that day, shall be disposed
of by such authority as the Local Government may:
direct, and, save as aforesaid, shall be carried on as
if this Act had not been pasqed

4. On




4 On and from the ﬁrst day of May, 1885 thei

Pénch Mahils shall cease to be a scheduled dlstmct
- and in Part 11 of the First Schedule to the Scheduled

Districts. Act, 1874, and ‘in the same Part of the
Sixth Schedule to the Laws TLocal Extent Act, 1874,

the words ¢ The Panch Mah4dls *” shall be repealed. .

ENACTMENTS EXCEPTED FROM THE OPERATION OF SECTION 2. '

E SCHEDULE.

Acts of the Governor General in Council.

Number and year,

. Title.

Extent of exception.

V111 of 1870

 XXI of 1881

TFor the prevention of the
murder of. fermale infants,

To amend the law providing
for the relief of Thélurs in
the districts of Bloach and
Kaira.

The whole.

The whole.,

Acts of the Governor of Bombay in

"Number and year,

Obuncil.

Title.

| Extent of ‘excep’tion.

V of 1862

V of 1879

For the preservation of the
Bhizddri and Narwdddri

Tenures.

....| To consolidate and amend the

law relating to Revenue-offi-
cers and the Land-revenue in

the Presidency of Bombay.

The whole.

Section 85 end last ~
fifteen words of sec-
tion 58,

Tem‘itorj to -

Par tlal répeal
~of Aus,s XIV




